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Mr. Mahenara Shah, Counsel for the Petitioner. 

Learned counsel for the' petitioner su"bmits 
that Hon'l')le High Court has stayed the operation 
of the order passed in O'Z\ No. 199/?000 in DB 
Civil Writ Petition filed by the responc'lents 
depa.rtment. In view of the suhm:i_ssions made 
before us, this Contempt Petition does not 
.survive and the same is con·signea to record. 

(H.O. GUPTl\) 
MF.111\BP,~ (A) 

/ 
/~ 


